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te Questions - 140
Transfer-Policy of 10C

1877. SHRI RAMDAS AGARWAL:
Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to
state:

(a) whether it is a fact that Indian
Qil Corporation and other Publi¢ Sec-
tor Unlerfakings functioning wunder
his Ministry have no definite transfer
policy for their employees;

(by whether it is also a fact that
employees are being transferred with-
out any definite criteria thereby crea-
ling unrest amongst them;

(e) if so, by when the 10C, ONGC
etC. would formulate a definite policy
and circulate it amongst the employeea
to avoid indiscriminate transfers in
future and reconsider the  presen’
pending cases if any; and

(d) it sa, the reasons therefor?

THE MINISTER OF PETROLEUM
AND NATURAL GAS (SHRI B.
SHANKARANAND): (a) to (d) In-
formation is being collected and will
be laid on the Table of the House.

Amounts due against SRTCs

1878. SHRI KAMAL MORARKA:
Will the Minister of PETROLEUM
AND NATURAL GAS be plezsed to
state:

(a) what are the names of differ-
ent State Road Transport Corporations
which owe money to Oil Corpora-
tions; '

- (b) what is the amount involved as
on the 31st March, 1992 and since
when the amount is due;

(¢) what are the reasons for accu-
mulation of these dues; and

(d) what steps are being taken te

recover the same?

THE MINISTER OF PETROLEUM
AND NATURAL GAS (SHRI B.
SHANKARANAND): (a) to (d) The



